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THE MINISTER OF STATE IN THE
{INISTRY OF HOME AFFAIRS AND
N THE DEPARTMENT OF PERSON-
{EL (SHRI RAM NIWAS MIRDHA):
s the House is aware, the Harijan San-
arsh Samiti was carrying on an agitation
n support of their demands.. .

SHRI JYOTIRMOY BOSU :

tviction.

SHRI RAM NIWAS MIRDHA: I am
glad to inform the House that according
to a statement issued by Shri Chandram,
the agitation has been withdrawn. This
statement was issued after consultation with
the Chief Minister, Haryana, who in his
statement agreed to refer these demands to
an ad hoc committee to be appointed by
him.

Against

As regards Vir Sonarwala, the Chief
Minister of Haryana has stated that all the
151 evicted Harijan families would conti-
nue to be allowed to cultivate  the land
in the village Vir Sonarwala until it is
possible to provide them with alternative
cultivable land on the basis of permanent
ownership rights.

18.10 hrs.
DISCUSSION RE: TEXT OF THE
HISTORICAL DOCUMENTS

BURIED WITH THE TIME CAP-
SULE—Contd.

MR. DEPUTY-SPEAKER: We will
take up further discussion under Rule 193
on the text of the historical documents
buried with the Time Capsule at the
Red Fort on the last Independence Day
(15th  August, 1973).

Shri Sudhakar
his speech.

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : There is a discussion under
rule 193 in my name. Itis now 6.10 P.M.
1 would like to have an observation from
the Chair as to what is going to happen to
that.

Pandey is to continue

MR. DEPUTY-SPEAKER: It will be
taken up. '

SHRI JYOTIRMOY BOSU : How
long are you going to go on with this
discussion ?
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MR. DEPUTY-SPEAKER: It will be
concluded as quickly as possible. -

SHRI JYOTIRMOY BOSU: I would
like you to be a little more helpful.

MR. DEPUTY-SPEAKER: We have a
balance of 1 hour 15 minutes.

SHRI JYOTIRMOY BOSU : That
means it will be taken up at 7.30 P.M.

SHRI SEZHIYAN (Kumbzkonam) :
In connection with this debate, I want to
raise a point. This affects the privileges of
members of the House. Several demands
were made from us in this respect in the
form of letters and unstarred questions,
and requests on the floor of the House.
But the Minister has not so far obliged us
by making the text of the version that has
been buried with the capsule available to
the members of the House. The Minister
will be fully justified in not laying the do-
cument on the Table if its production is
considered inconsistent with public int-
erest. But he has not taken that plea. He
has stated that because the document is
meant for posterity, it.is not advisable to
publish it contemporarily.

Secondly, he has also said in reply to
my communication thatit is inappropri-
ate to publish it. Our contention is that
only when the publication of a docu-
ment is considered to be not consistent
with public interest can that argument
be invoked.

In this connection, I would invite your
atiention and the attention of members
that many persons have been provided with
copies of the text of the document. I can
prove this statement. A person by name
Shri C. Badrinath, Commissioner of Tamil
Nadu Archives made a speech at the
History Association of the Presidency
College, Madras. Press reports of this
havesaid:

“Shri Badrinath who claims to have
gone through the capsule version care-
fullysaid in an interview that there were
some glaring omissions and factual in-
accuracies”’.

I also understand that many persons in
Madras belonging to a particular college
the Christian College, have also been pro-
vided with copies of this one. I understand
that ShriBadrinath, who had first the credit
of firstinitiating discussion on this one in an
academic way pointing out all the glaring
omissions and inaccuracies, has been pro-
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vided with copy of this document by no less
a person than a Professor who was entrus-
ted with the work of drafting it. I have got
a photostat copy of hisletter to Shri Badri-
nath wherein he says:

“Dear Mr. Badrinath, thanks for
sending me in your vehicle. The paper
I am sending is a corrected copy, but it
isextremely untidy. T hopeit willserve the
purpose. [ welcome your commentsand
would appreciate having a report of your
speech tomorrow. I didlike the criticism
you made this afternoon.

“‘Se@¢ you on Monday afternoon,
Yours sincerely”.

This is signed by—I do not want to
mention his name—Professor K. This was
sent on 6th September. On 7th September,
Shri Badrinath makes a speech making full
use of the text that was provided to him.
I have gota copy of it. As Isaid,  have got
a photostat copy of the letter by the Pro-
fessor to Shri Badrinath and also a copy of
the corrected text. The Professor’s signa-
ture istherein theletter. Incidentally, there
was awrite-upin The Ftindu of September
17 about it, whereas here members are
denied access to it.

Sir, a letter has been written on 17th
September, in  The Hindu on the speech
made by Mr. Badrinath, where the said
professor, who is supposed to have written
it, says @

“To my knowledge, what was put in
the Time Capsule was a brief account
(in about ten thousand words) of some
importantaspects of our national growth
in the past twenty-five years.”

If ithas been sosecret, how the professor
can go to a paper and say “To my knowled-
ge, what was put in the Time Capsule
was a brief account (in about ten
thousand words)...”  etc. Therefore, my
plea is, it has been made public by the
person who was entrusted with this, and
very many persons have been provided
with a copy of it. Why deny this facility
to Members of Parliament in this House?
Therefore, on this plea, whatis hisreply ?

MR. DEPUTY-SPEAKER: What is
your point of order?
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SHRI SEZHIYAN : Why should it be
keptsecret? Also, I place* on the Table
of the House an authenticated copy of the
letter as well as the corrected copy given
to me.

MR. DEPUTY-SPEAKER: Give it
tome. I willexamine that. Now, let me first
dispose of this point of order. I think when
the Minister gives his reply, he will deal
with these points. (Inferruptions)  Order,
please. The Minister of Education is
there. When the Minister gives his reply,
he will deal with this.

SHRI ATAL BIHARI VAJPAYEE
(Gwalior) : He will give his reply after
the debate.

MR. DEPUTY-SPEAKER: Naturally.

SHRI ATAL BIHARI VAJPAYEE:
To have a meaningful debate, we must
know the contents of the capsule. Let him
make a statement. Can you permit the
hon. Minister not to take the House into
confidence about the contents of the
capsule on the ground that it has been
decided to keepita secret.

SHRI S. A. SHAMIM (Srinagar):
It has been leaked out to the whole country.

SHRI ATAL BIHARI VAJPAYEE:
It is an important document. It should be
laid on the Table of the House.

SHRI SAMAR GUHA (Contai) : Sir,
on a point of order. A note has been circu-
lated on the basis of the paper laid by my
friend, Shri Sezhiyan, and the Spc.aker has
admitteditand allowed himtolayiton the
Table of the House. On the basis of that,
we have received a copy of that also.

Today, the discussion will be continued:
on the capsule, and I do not know what
has been the opinion or the information of
the Minister. Sir, this capsule is being kept
secret. Ttis some kind of a conspiracy against
contemporary history. We are part of con-
temporary history and this House is part of
that contemporary history.

MR. DEPUTY-SPEAKER: Whatis
the point of order?

*The Speaker not having subsequently

accorded the necessary permission, the

documents were nottreated as /aid on the Table.
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SHRI SAMAR GUHA: I am coming to
that. Without a knowledge ofthe document,
you cannot permit any discussion on the
floor of the House. I am concluding. Just
one minute. It might so happen that if the
Government do not Gome out with that do-
cument, the others who are also part of con-
temporary history may be obliged to go
there and dig out the capsule, so that
the capsule is not allowed to remain there
for the next 2,500 years or so under the
custody of the Government. This is a
sacrilege against the very principles of a
democratic nation. (Interruptions).

SHRI H.N. MUKERJEE (Calcutta—
North East} : I do not know why all this
noise is taking place without or in the ab-
sence of the Government coming out speci-
fically—{Interruptions). Since you have been
pleased to put this on the agenda and we
had a partial discussion last time, we can
certainly proceed on the assumption that in
spite of the Government not saying either
yes or no about the authenticity of the
document, this document will be taken by
the House to be the correct version of the
capsule. On that basis, we proceed. If the
‘Government has nothing to say on it, itis a
different matter. Either we proceed on that
basis or, if the House does not wish to dis-
cussit, itisa matter for the House to decide.
But we have already partially discussed it.
I think it stands to reason that the House
should proceed with the discussion without
any hullabaloo about useless points.

st g famd  (FiET): SuTeAE
ngiey, yad ¥ AfFgA awe A 3w A
FET AT FY 1 FeY PERT A FAT I
g F7 Su< 21 afgy f5 afmg
QBT A ST TTATET T@T § q@ FEr & AT
g e owl A g A 0 ow R
T W@ HiE a@ F% ani w2 faw
AT & 1 TW FT 9@ I AT AR |
T AR I AN W A 7@ TTA Fr
M & WP 21 T@Ar & § fadem
FIAT ATZATE |

SHRI SHYAMNANDAN MISHRA
(Begusarai ) : There are only two instan-
ces in India’s recent history when such a
capsule has been lowered into the womb of
the earth. One was when some documents
relating toPandit Nehru—<¢tryst with desti-
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ny’’, <“India today and tomorrow’’and so
on were preserved in a capsule. All those
documents are available to us. This is for
the first time that somebody has taken the
position that it must remain a secret,
although there is no reason why it shouid
remain so. Why should they keep it as a
secret? And why are we insisting that the
document must be produced before the
House? Because, that document was gone
through by Professor Nurul Hasan and it
bears his handwriting and correction at
certain places. Therefore, we want the ori-
ginal documents to be placed on the Table
of the House. It is Professor Nurul Haszn
who is responsible for this, and I say it
with all sense of responsibility. So, he has
to take the responsibility over his head.

SHRI VASANT SATHE (Akola} :
The first question is about the authenticity
of the document which is alleged to have
been placed here.

SHRI S. A. SHAMIM: Alleged?

SHRI VASANT SATHE: It is alleged
to be a copy of the original.

SHRI S. A. SHAMIM : It is asserted
and affirmed.

SHRI VASANT SATHE : The basic
question is whether the document which
has gone into the time capsule, which is
meant for posterity thousands of years
hereafter.. .

SHRI SHYAMNANDAN MISHRA :
Such a nasty thing.

SHR1 VASANT SATHE : Neither you
nor I will be wnere o know whetner i1t is
nasty or not.

SHRI MADHU LIMAYE :
third class document.

SHRI VASANT SATHE : Whatever the
contents, they are meant for posterity about
5,000 years hereafter. Rightly or wrongly,
according to you it need not have been
putin that form. Somebody in the Govern.
ment thought this is the form in which it
should be put.

Itis a

SHRI S. A.SHAMIM: In the same way
as somebody thought of swindling the
State Bank of Rs. 60 lakns?

SHRI VASANT SATHE: The basic qu-
esticnisthat a document which cannot be
known by any contemporary people now of
the present generation, whichis essentizlly
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meant for posterity, how can such a record
be placed on record here? Then,it would
lote all its meaning. Therefore, I do not
w:nt the Government to be called upon to
lay it on the Table of the House.

SHRI SHYAMNANDAN MISHRA :
Ifthey geep poison for the posterity, should
it be permitted?

SHRI S.A. SHAMIM: If this time cap™
sule was to be excavated after five years pr-
obatly we would not have been as agitated
as we are now, because by that time every-
body would have known the history as it
is. Because it is going to be used after
2,005 years, and 5,000 years according to
Shri S:the, itisall the more imperative that
nothiisg Futthe true hisworysnould go there.
Sccondly, ifafter two and a half hours’ de-
bate the Minister Freak his golden silence
andsays ‘‘thisisnot what hasgone beneath”
then what is going to be the use of this dis-
cussion ? So, he must at this stage say
eitter “yes, this, is the correct version” or
‘‘no, this is not the correct version”. Let
himbreakhisgolden silence.

MR. DEPUTY-SPEAKER: I think the
point submitted by Shri Sezhiyan and
others are clear enough and the Mijnister
has understood it.

SHRI P. G. MAVALANKAR (Abme-
dabad) : My good friend, Shri Sezhiyan,
rajsed this discussion on 7.b December,
At that point of time, we had no offcial
document available from the Government.
Shri S>zhiyan then placed the document
authenticated by him, with the permission
of the Speaker, on the Table of the House.
That was done, as the Bulletin tells us, on
13th December.

MR. DEPUTY-SPEAKER: That we
all know.

SHRI P.G. MAVALANKAR: Today, in
the Order Paper,it has been put that it will
be discussed. I want ‘0 know from the hon.
Minis.er why isitthat he did not with this
Order Paper, put the official document or
contradict it? Otherwise how can we dis-
cuss it?

MR. DEPUTY-SPEAKER: That point
is clear.

SHRI HARI KISHORE SINGH
(Pupri): I want to simply say this.
I want your ruling on the valuable point
raised by Shri Mavalankar, whether there
is any point in that or not.
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THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN) : Sir, the
document wtich has been placed on the
Table of the House by my hon. friend,
Shri  Sezhiyan, is not the document that
bas gone into the Time QCapsule and is
different. Secondly, the impression or the
information that has been conveyed to my
hon. friend, Shri Shyamnandan Mishra,
that I had put down my corrections on
any draft of any document, is categori-
cally wrong. (Interruptions)

SHRI SHYAMNANDAN MISHRA :
Let him produce the document; it has be-
come more serious now.

Wt wzw fagr@ awewd : Swrem

AT, A e q1 F1 9| AT T
ARFT WHIX § AT F—AF AT FT
GEAT BAT ..

MR. DEPUTY-SPEAKER : Certain
statements and counter-statements have
been made. There is no way of dealing
with this matter except to have a discussion.
(Interruptions) Order, please. Let me finish.
Discussion will be held.

AN HON. MEMBER: On  what
basis?

MR. DEPUTY-SPEAKER: On the
basis of statements made.  (Interruptions).

W wEw  fagrd wdE) - SareRg
o, 3=t ot & § T § AT
T F ;A L.

MR. DEPUTY-SPEAKER : I can

hear only one Member at a time. I cannot
hear, four or five Members at a time.

it arew fagr awdw) @ guTsmE o,
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MR. DEPUTY-SPEAKER When
members are raising points, at least allow
me to hear, so that I may be able to give
my ruling or guidance or direction. If all
of you get uplike this, how can I hear any
one? Let Mr. Vajpayee finish.

Wt dew fagy Fre@E@r : W oEAAT
FRAT ARAT § 5 sne sfaw dfag T
T ¥ A7 WY @ T § 39
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ag &% 9% ! few qreR 9w A=l
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afew T2 T2 &1 gater Ad) famr & 1 e
qfeer® T2 TEe FT g™l A8 faar § &t
7 dre & g wwar g ?

SHRI MURASOLI MARAN (Madras
South): A situation which is unprecedent-
ed has been created- Mr. Sezhiyan says
that hisdocumentis an authentic document.
The hon. Minister denies it. So, one of
them is misleading the House—it may be
Mr. Sezhiyan or the Minister. Now the
urivilege of the House is involved. I want

that this matter should be referred to the
Privileges Committee. Either Mr. Sezhiyan
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is misleading the House or the hon. Minis-
ter is misleading the House. This matter
should be referred to the Privileges Com-
mittee.

SHRI SEZHIYAN : Iam prepared to
appear before any Committee that may
be atppomted by Parliament on this
point.

SHRI SHYAMNANDAN MISHRA :
There is now a clear case of breach of
privilege against the hon. Minister. Why do
Isay so? 1donotsayit arbitrarjly. This
document was laid on the Table of the
House on the 7th December in the presence
of the hon. Minister. The Minister did not
protest, the Minister did not challenge the
authenticity of this document. Upto this
moment there had been no challenge from
him. Now the rule of estoppel would work-
He is now stopped from challenging the
authenticity of this document. Itis an
after-thought on his part. I would like to
move orally a motion of privilege against
the hon. Minister. So I want to seek your
permission to do so.

SHRI S.M. BANERJEE (Kanpur) *
The question before the House is whethel
this particular document which has been
duly authenticated by my hon. friend
Shri Sezhiyan, is the correct document or
not. There are two precedents here, Sir.
One was when the audit report of the New
Asiatic and Jupiter Insurance was surpri-
singly got by us—by Mr. Homi Daji also-
and hon. Speaker sajd that we could lay it
on the Table of the House after proper
authentication. We authenticated it.
Ultimately the Minister had to say that this
document was genuine. Another case is
this. My hon. friend, Shri Kamath, when
he was a Member of this House, pro-
duced a document, the C.B.I. inquiry
report against Shri Biju Patnaik.

And that was authenticated by Mr.
Kamath...

MR. DEPUTY-SPEAKER: Where is
the relevancy ?

SHRI S.M. BANERJEE : I tell you
that thisis a precedent—after the docu-
ment was confirmed by the hon. Minister
whether it is correct or not. Here, the
Minister has denied that this is the correct
document. T want to know either—whether
there should be a discussion after 500 years
—I do not mind—but here what are we
discussing?. . . (Interruptions).
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MR. DEPUTY-SPEAKER : Prof.

Hiren Mukherji.

SHRI K.N. TIWARY (Bettiah) : How
long are we tosithere?

SHRI K.P. UNNIKRISHNAN (Bada-
gara) : We have other engagements also.
How long are we gonig to sit here?
(Interruptions)

MR. DEPUTY-SPEAKER
please. Prof. Hiren Mukarjee.

SHRI H.N. MUKERJEE : To me the
matter seems very simple. The matter.
to me, seems simple though very unhappy-
In so far as the discussions we were looking
forward to are concerned. I feel that we
cannot haveit in a vacuum for the Minister,
even though in a belated way, has repudia-
ted the authentisity of whatever was placed
on the Table of the House, by Mr. Era
Sezhiyan. But I am in the most unhappy
position of finding that the Minister repu-
diates the authenticity of a certain docu-
ment, but does not seem apparentlyprepared
to produce the original document, so that the
assurance given to this House by Mr. Era,
Sezhiyan about the genuine authenticity
of the document is in question. I am bet-
ween two stools. I do not want to dis-
believe my friend, the Minister for whom
I have a very soft corner. But I mean to
to say, I cannot also disbelieve what Mr,
Era Seczhiyan says though they have pro-
duced by ministerial ineptitude, for which,
I am sure, not only my friend, the young
Minister of Education is responsible but
the entire group of them. Take Railways,
take the airlines, take everything, cgregi-
ous misperformance of dutiesis the charac-
teristic. They have landed themselves in
the soup.

Order

Here, we, the Members of parliament,
having two different versions, the only
way, you can find outis to have a probe—
you can do it—whichever way you like, I
do not want the Committee of Privileges
becaue he has not violated any privilege,
I assume he is telling the truth. I assume
he is also telling the truth. But I do not
believe that the Privileges Committee
should be invoked at this stage. But the
Speaker must devise a mechanism to find
out asto whatis the truth of the matter in
so far as this goes. The Minister has con-
tested the authenticity of the document
attested by another hon. Memder. That
hon. Memder, I takeit, stands by thatstate--
ment, If that is so, we cannot have a dis-
cussion. No good of having a discussion
<. (Interruptions).
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SHRI SEZHIYAN: May I again affirm
that I stand by the document that I have
laid on the Table of the House? As long
as the Mirister is not able to contradict
that one ith his own version 1 say that
the Hous~ should proceed with the discus-
sion on this, (Interruptions), On the 7th
Deccmber I placed on the Table of the
House a document,. ...

MR. DEPUTY-SPEAKER : I understand
that. What is the last sentence ?

SHRI SEZHIYAN: I say that as long
as the Minister is not able to produce the
document, the document that I have pla-
ced should be the subject matter of the
discussion here. Let us proceed on the
assumption of my document being the cor-
rect one.

SHRI D.N. TIWARY: At this stage,
in this circumstance, I move that the House
be adjourned sine die and this discussion
may be taken to the next session. (Interru-
ptions)

MR. DEPUTY-SPEAKER :Order, please*
Let me clarify what the position is-

SHRI D.N. TIWARY
May I submit one thing?

MR. DEPUTY-SPEAKER : I will
hear you later on. Kindly sit down. Let
me clarify the position. Itis getting a little
too confused. Now, the first question that
was asked was this, whether we can go on
with this discussion. As far as that is con-
cerned, I think,itis very clear. We have
partially discussed. This is only a continua-
tion, The Second point that was made was
this: On what basis, on the basis of what
document, can we continu¢ with this dis-
cussion? MTr, Sezhiyan has laid a certain
document on the Table of the House,
allowed by the Speaker, authenticated by
him, and also that document was placed in
the Library. And, the Minister has come¢
out with a statement that that document
is not true, is not a true document,

SHRI JYOTIRMOY BOSU (Damond
Harbour) : Itis for us to decide.

SHRI SHYAMNANDAN MISHRA.
Itjsfor us;itisnotuptohim.

MR. DEPUTY-SPEAKER : T am tel-
ling you what he has said. All these state-
ments are on record- Now, a document has
been produced. I dont’s know, in the ab-
sence of the other document....

SHRI ATAL BIHARI VAJPAYEE:
Why can’t you ask him to produce it ?
(Interruptions)

(Gopalganj) :



181  Documents buried

MR. DEPUTY-SPEAKER : I cannot
compel him. (Interruptions) Order; please;
let me finish. A document has been produced
and, inthe absence of the other document
obviously, Memders can draw their own,
conclusions, perhaps, that thisis the real
document.

SHRI S.-A. SHAMIM: Thisis also the
Law of Evidence...

MR. DEPUTY-SPEAKER: Order
please, Thisis the inference which any per-
son may make. I am not saying that this is
the real document or that js the real docu-
ment. Now, with regard to the other ques-
tion raised by Mr. Vajpayee...

SHRI K.P. UNNIKRISHNAN : Itis
a fantastic charge.

MR. DEPUTY-SPEAKER : With regard
to the other question raised by Mr.
Vajpayee... (Inierruptions) Let it be fanta-
stic, That has gone on record, (Interruptions)
Now, let me go on. Order please, The
claim made by Mr. Sezhiyan that itis the
correct document is a fentastic claim acco-
rding to the other hon, Member. .

SHRI K. P. UNNIKRISHNAN : Your
observation is fantastic.

MR. DEPUTY-SPEAKER : Now, with
regard to the point made by Mr.Vajpayee
whether the Minister can refuse to lay a
document on the Table of the House, and
under what plea can he do that, I have
only to go by the Rules, Well, the rules
are very clear about the laying of a docu-
ment, It says :

‘If a Minister quotes in the House
a despatch or other State paper which has
not deen presented to the House, he
shall lay the relevant paper on the
Table.

Here there is no question of quoting from
anywhere; he has not quoted. Therefor
this rule does not apply. The rule further
ays—

s

““Provided that this rule shall not apply
to any documents which are stated by the
Minister to be of such a nature that their
production would be inconsistent with
public interest.”

This provision relates to any paper that
he has quoted. Evenifhe has quoted a paper,
he can avoid laying that by saying, ‘this

in the publicinterest’.
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SHRI ATAL BIHARI VAJPAYEE:
He has notsaid that.

MR. DEPUTY-SPEAKER: He has not
said so, because he has never quoted. This
relates to a paper which he has quoted be-
fore the House. He has not done that

Then it says :

““Provided further that where a Minister
givesin his own words a summary or gist
of such despatch or State paper itshall
not be necessary to lay the relevant
papers on the Table”.

He has not done that also. Therefore, it
does not apply. These are the rules relating
to this.

I shall also read out Rule 370, It

says :

“If, in answer to a question or during
debate, a Minister discloses the advice
or opinion given to him by any officer of
the Government or by any other person
or authority, he shall ordinarily lay the
relevant document or parts of document
containing that opinion or advice, of a
summary thereof on the Table”.

He has never dislosed any opinion-

SHRI SEZHIYAN : Thisis UsS.Q.
No. 1179 dated 19-11-73 by Shri Muhame
med Sheriff put to the Minfster of Education
Social Welfare and Culture. .

“(a) whether the Ministry has refu-
sed to publish the text of the historical
documents buried with the time capsule
on the last Independence Day by Prime
Minister;

(b) If so, the reasons the reof;

(c) if not, whether Government will
lay text of the documents on the
Table of the House; and

(d) the agency appointed to prepare this
document ?”’

The reply of the hon, Minister to this
question reads as under:

“(a), (b), (c) and (d) The Indian
Council of Historical Research was
responsible for the preparation of the
historical documentation. Within the
limitation of its compass, it was designed
to preserve an authentic record of our
time for posterity, Having regard to this
concept, the question of contemporane-
ous publication, or laying the text of the
Jdocuments on the Table of the House
does not arise.”
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Read Rule 370, Itsays’:

“If,,in answer to a question or during
debate, a Minister. discloses the advice
or opinion given to him by any officer
of the Government or by any other person
or authority, he shall oridinarily lay the
relevant document containing that opi-
nion or advice, of a summary thereof on
the Table”.

MR. DEPUTY-SPEAKER You 'are
stretching it too far, Let me clarify it.
So many rules have been raised and I am
confused. (Interruptions). 1 shall call you.
But, let me finish. I do not think that Rule
370 applies here because he has not disclo-
sed the advice or opinion. He has only
stated the organisation which has prepa-
red this document.- I do not think this
applies. Now, there is nothingin the rules
that will enable the Chair to compel the
Minister to come forward and lay a stgte-
ment on the table of the House, And, under
the rules, I do not see anything, There
is another method, If the Government or
the Minister, on his own, comes forward
and seeks the Chair’s permission to lay a
paper, than the Speaker gives the permission
and that is laid. If the Minister does not
want to lay it, there is nothing that I can
do about it. .

SHRI SHYAMNANDAN MISHRA :
I have submitted my motion in writing to
youe !

MR.DEPUTY-SPEAKER : Mr. Mish-
ra says he has sent a motion of privilege
and so on. This is not the way how a
privilege motion can come. (Interruptions)

MR. SHAMIM, will you kindly clarify?
Otherwise, kindly keep quiet. Now, notice
of a privilege motion cannot be given like
this and decided like that under the rules.

It requires adeguate time to consider the
question. I cannot give my ruling. Itis an
important question. It has to be given pro-
per notice and I should havetime to consider
the matter, I canao: accept this logic.

=t siwx A fag (@) (@@
R Sqrener Y, § fAaw 362 F g
AT T Fgdr AT Aagar § & A
gto To faardy A sAigx a7 fear. ..

MR. DEPUTY-SPEAKER : I have not
accepted that.

it siwc A Tag A@HT faad
St ggi 9T &, S A fAaw 362 Fadhw
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FAE 7T foar | ST R AT A qRAY
geat arfed f& @=w ad a1 adi

‘afad o TRF RN FT Fe Aifad

#Fr grew awar afgd a1 A& | fam
362 ¥ AL |

MR. DEPUTY-SPEAKER : I have not
accepted that.

Wt wwe Taw fag : qaw wfer
361 X § | IEF AR TH AT G
g @ F=d arEd 4@ aar srfed

MR. DEPUTY-SPEAKER: There, I
agree with him.

Wt mwe e f9g: 4 U @
AT wF £ aF "W ¥ @A T
famit w1 "mq gu 38 wF &1 Fram
AT JATEHIT IA F AT w3 AW,
9& @8 & q I9T F «nr gfx @F &
FT DA @ I I fwrE gz A
Iy atfad o

I want your ruling on rules 361
362.

MR. DEPUTY-SPEAKER: Since he
has raised rule 362,

and

1SHRI MADHU LIMAYE: Inapplica-
ble.

SHRI SAMAR GUHA: Itis not de-
bate.

MR. DEPUTY-SPEAKER: Whatever
it is, they have raised rule 362, Ishall read
out rule 362, It says:

At “‘any time after a motion has been
made, any member...”,

SHRI MADHU LIMAYE:
the motion?

Where is
MR.DEPUTY-SPEAKER: The motion
is there to discuss this.

SHRI MADHU LIMAYE: Itisonly a
discussion

MR. DEPUTY-SPEAKER: That does
not matter. The rule also says:
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“‘unless it appears to the Speaker that
the motion is an abuse of these rules or
an infringement of the right of reasonable
debate...”

When we are exercised over this question
and we are seized of it and we are not yet
able to come to a conclusion, if it is said
‘Stop everyting’, 1 cannot accept that.
How can I?

SHRI D. N. TIWARY: I only said
that this might be discussed in the next
session. Perhaps you had failed to under-
stand what I had said.

A ATTEIFAR A F fag @
FT AR Fdez quT § gaar | fegawa
IRT T FTWE

MR. DEPUTY-SPEAKER : He was
referring to rule 362. That was why.
I replied to him.

SHRI SAMAR GUHA : You have made
an observation, and on the basis of that
observation, I want to make a submissjon.
You have said that the hon, Minister has
denied the authenticity of the document
that has been produced by my hon. friend
Shri Sezhiyan; in that event, you have
observed that there is no other authentic
report or statement and the statement
that has been made by my hon. friend
Shri Sezhiyan must be accepted.

MR. DEPUTY-SPEAKER : I did not
say that, It was not my opinion. My state-
ment was that people could infer, I said
that people could infer. ..

SHRI SAMAR GUHA:...or inferred as a
real document, Now, the words involved
are ‘inference’ and ‘reality’, As regards
the words ‘real document’, when a question
of reality is involved in relation to any do-
cument, wherever a document is real, if it
is real, it cannot be inferential.

I say that no reality can be inferential;
no reality can be apparent......

MR. DEPUTY-SPEAKER : Now, he
is going into philosophy, into Nietzsche
and Schopenhauer and so on.

SHRI SAMAR GUHA : Itis a serious
matter, Ifit is a real document, this House
has to accept it as a real document, But
as I have said, we now find that the hon.
Minister challenged it and said that it is
not a real document, and, therefore, I have
to submit that there is no question of any
compromise between apparent and real;
there cannot be any question of that, ...
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MR. DEPUTY-SPEAKER: Whatis his
point of order?

SHRI SAMAR GUHA: I am coming to
that* There cannot be any compromise
between denial and acceptance.

In view of that fact, Prof, H.N. Mukerjee
has made a very reasonable suggestion that
as this document has been challenged and
the hon. Minister has denied, therefore,
itis the right of the Speaker,in fact, itis the
obligation on the part of the Speaker, it is
the responsfbility of the Speaker to ascertain
the facts, and if need be do so himself or
if need be appoint a committee to ascertain
whether this document is real or whether
the denial made by the hon. Minister is
real, Thatis my point. On that basis, I say
agathere isno question of privilege either
that inst the my hon. friend Shri Sezhiyan
or against the hons Minister.

But thisis one account. Thereis another
account. That concerns the statement or
document that has been produced by my
hon. friend, Shr; Sezhiyan, or the document
that has been secretively burfed in the
capsule, by the hon. Minister. Whatever
may be the reason, the 25th years of the
history of Indian freedom involves this
House; the 25 years, history has not been
created outside  (Interruptions), For the
last 25 years, this House has been the
enactor of that history; we are the parti-
cipatorsin it (Interruptions).

MR. DEPUTY-SPEAKER : What is
the point?

SHRI SAMAR GUHA: This is the
point the coherent point. Whatever it be,
this House is part of that history, its record
is part of that history, This Parliament is
part of that history (Interruptions), There-
fore, on this point, the hon. Minister is
liable to contempt of this House. He is
liable to face the privilege of this House, on
this account. Therefore, I would support
Shri Mishra’s motion of privilege against
the Minister (Interruptions).

SHRI H. N. MUKERJEE: Concede,
me half a minute; I have to rush off.

Since the Minister repudiates the docu-
ment, a discussion for which Government
disowns responsibility is to me, something
absolutely incomprehensible, I am not
prepared to speak in this House on a do-
cument and ask Government to take res-
ponsiblity for it when, on the face of it,
they say they are not responsible, But
I am disturbed when they say there must
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[Shri H. N. Mukerji]
be some document in that miserable capsule
—which is to be found out. You cannot have
any discussion on this now, because who is
responsible? Who do I attack? Is Era
responsible for the document or is it Nurul
or who else? I am not going to discuss this
matter. I donot imagine the House capa-
ble of discussing this matter. You cannot
posit the responsibilicy.

Therefore, a discussion cannot take place
today. It has to be postponed to some other
day. First facts have to be ascertained either
by the Speaker or through some other
mechanis;n  and then we have to come
back next session and discussit.

=t 7y famd: Tw ¥ AR W IOw
TRE 9T W amaEr & fEwT Awar § |
ey Afmam RT AAW FT IE TGT

““The Indian Gouncil of Historical Re-
search was responsible for the prepara-
tion of the hiswrical documentation’’.

s It gfaar ¥ fag 4 @ §
F@IE | T_AT ] :

(1) Was the document of the post-
independence history of India written and
buried by the authority of Parliament or

in exercise of any power conferred under
any article of the constitution ?

%1 afawx fog A faar ?

(2) Have the Government secretly and
surreptitiously substituted the oirginally
buried document by another document in
he last twelve days?

SHRI VASANT SATHE : Does not
arise.
=t ag fawd : g8 & AT ARAT € )

*“The Education Minister has impeached
the veracity of the authenticated docu-
ment placed by the hon. Member’’.

This is a very serious matter.

za foq AU sgAT

“If the document authenticated by Mr.
Sezhiyan is a forgery, it isa grave matter
and involves the prestige and privileges
of this House”.

IEA N FRr Y, WX M@ T & D
IER weT 1 aaATT fFar &1 3w fag
# Y mrAawy few ¥ oiqaT @R g s
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%@ ¥ sFamaT T@ §ed @y wissr,
afer @R frawfase &1 ga
33T |

AT § @&F Al @Al Agar §,
A s et & W am o 9@ )
Feqer ugleq, TW@ A1 A WAY #RIRT ¥
3 @0 & fF amed ¥ S q@mEw
T frar war, e fear war, sE W
a=qE WEIRT F qTHA W@ AW | T
aRT W AAT F ogEr &, A qg,
fFzw, ¥ AR § Y frond ssae agea
F1 N, 93 TH AT F A ATE | 39
¥ a7z, X gW S &7 q09 ¥ q9T B,
@ = mmAmw faw w1 ATEERT
frqwifasTe &1 SeqTd @A A AHA
{ g

SEVERAL HON. MEMBERS rose—

MR. DEPUTY-SPEAKER : Order,

please. I willhear you all.

SHRI VASANT SATHE : I would like
to make a submission ou a point of pri-
vilege.

MR. DEPUTY-SPEAKER : I will hear
you. Now, about the first two questions,
it is not for the Chair to reply. Itis for
the Government to reply, The first ques-
tion he has posed is :

“Under what authority this document
has deen prepared and buried. Isit by
the direction of Parliament—

SHRI SAMAR GUHA : It is not by
Parliament. On a point of order.

MR. DEPUTY-SPEAKER : There is
no point of order. I am not going to give
my ruling.  (Interruption)

SHRI SHYAMNANDAN MISHRA :
You were trying to say something.

MR. DEPUTY-SPEAKER :But he

interrupted me.

SHRI SHYAMNANDAN MISHRA :
He will listen to you.
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SHRI SAMAR GUHA : I will listen.
My only point is, where directly
or indirectly, this 25 years of history being
kept there in the capsule, involves Par-
liament or not. Ifjt involves Parljament,
then, without the sanction of Parliament,
f:{l a Ministry try to hide the history like
18!

SHRI SHYAMNANDAN MISHRA :
We want to hear you, but one point which
I had made remains ignored. The point
is whether the Minister would be in order
to contradict what he did not challenge
carlier when the document was laid on
the Table of the House?  After having
wait:d so long, can his words be taken as
true?

SEVERAL HON. MEMBERS rose—

'MR. DEPUTY-SPEAKER : Will you
kindly hear me quietly? At least in-
terrupt after I finish.

About your point. I do not see how I
can prevent any Member or any Minister
to come forward at any stage and make
a statement or deny or repudiate  jt.
Everything is on record. Itijs for the House
to take a decision on that.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH) : Sir, Ido not want to
interrupt, but ...... (Interruptions),

SHRIS.A. SHAMIM : Sir, the Minis-
ter of Parliamentary Affairs is interrupt-
ing when you are in the Chair. He is
behaving in this way. You force him to
sit down.

SHRI K. RAGHU RAMAIAH : I am
not coming in the way of the discussfon.
I only want to know how long the House
should sit. Thatisall.

SHRI S. A. SHAMIM : 1130 p.m.

SHRI K.RAGHU RAMAIAH : 11-30?
Let the Chair say so. (Inierruptions)

MR. DEPUTY-SPEAKER :1 do not
know what the Members want of me.
They would not allow me to say what I
want to say- Somebody says something
and somebody else says a different thing.
How can I dispose of anything in this
way ? (Interruptions)
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AN HON. MEMBER : How long are
we going to sit?

MR. DEPUTY-SPEAKER : Order,
please, Let me sort out.

Let me first deal with the point raised
by the Minister of Parliamentary affiairs:
how long the House shall sit? Now, we
have got the business before the House
and this is the last day, After this we
adjourn sine die- If we were to meet again
tomorrow. I wuld say ‘“The House stands
adjourned to meet again tomorrow”.

SHRI RAMAVATAR  SHASTRI
(Patna) : We are ready to meet day after
tomorrow.

MR. DEPUTY-SPEAKER : Therefore,
I cannot say by which time we will ad-
journ. Now when there is business before
the House and the House is scized of some
very important questions, it is for the
House to decide that. How can I'say that?
(Interruptions) As far as I am concerned, I
am sejzed of these questions. We must go
through all the business before the House,.
unless the House decides otherwise. It is
up to the House to take a decision-

Shri Samar Guha asked a very general
question whether the Parliament forms
part of the history of the last 25 years.
Who is there so blind, who is there so deaf
and who is there so dumb as not to agree
that this Parliament is the centre of life
{n this country?

Let me now come to Shri MadhuLimaye.
The first two questions raised by him are
not for the Chair to answer; they are for
the Government. The first question that
he has asked is whether it is under the
authority of Parljament and, under what
provisions of the Constitution this docu-
ment was prepared and put there. It is
for the Government so say that because
they have done it; the Chair has not done
it. Secondly, he has asked a hypothetical
question what guarantee is there that
the Government has not surreptitiously
replaced the documents in that capsule
during the last 12 days by something else-
How can I answer that? Itis again for the
Government to answer.

. The third point appears to me to be on
i mportant point. Shri Sezhiyan has lid
a paper, a document, on the Tadle
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that has‘becn circulated. He has authen-
‘ticated it. The Minister has refuted that.
Does it amount to this that Shri Sezhiyan
has committed a serjous breach of privi-
lege of this House, because if this docu-
ment is spurious, then he has misled the
House? It is very clear that if anybody
brlpgs ‘forward an authenticated document,
which is proved to be false, I think itis a
very serious breach of privilege of this
House. But how this is going to de esta-
blished is not know.... (Interruptions).

SHRI S. A. SHAMIM : Under the
Codc'of Criminal Procedure and the Code
of Civil Procedure the on us of disproving
1t1s on the Minister,

ot WEHY 3T Taz : SqrAE AT,
W WIAd w1 ¥feram A @eA ¥ IsET
213 FT agAr §fF wewE ¥ ST
sfaera zar gom g, 9a § T 127 fad
™ §1 8T Awmuw W oad wma g
wAl AT A qmr & fF o9 w1 wadl
Fafae &1 dag oA agA g f5 A
¥fam F FAIF @ FT q@T 29T |
| Ay IR W ? g ar 9@ qER
I € @I FT AFA & g @ !
IEA 9T w1 vl F¥ @ faar ? @
g N AT E@RA a1 gF AW &Y
I ) fawqre g #<@ €, § oA F
Y TR FIT & | IT BT $18 3§ AGT
g sfem A ss @ 1 & FqQg
FC1 AR § 5 59 ama #1 T
Hifwe forar @ 1 & weata w@r §
f& fow 340 ¥ s=via g9 fewwwa
1 A frar 9T

MR. DEPUTY-SPEAKER Mr.
Shankar Dayal Singh has referred to

Rule 340. I would like him to read Rule
341 also- Itsays:

“If the Speaker is of opinion that a
motion for the adjournment ofa debate
is an abuse of the rules of the House,
he may either forthwith put the ques-
tion thereon or decline to propose the
question.”’
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SHRI SHANKAR DAYAL SINGH:
ules 340 reads :

‘“At any time after a motion has been
made, a member may move that the
debate on the motion be adjourned.”

MR. DEPUTY-SPEAKER : You read
Rule 341 also. Itis connected with that.

SHRI SHANKAR DAYAL RINGH :
You are right, Sir.

MR. DEPUTY-SPEAKER : So, don’t
press it.

SHRI SEZHIYAN : Sir, in all humi-
lity, I want to submit to the House that
the question that I have raised about the
Time Capsule is not of and party or a
political one. It represents the history of
the country for the last 25 years in which
all of us have fought foritand, therefore,
I wanted a true history to go down to
posterity.

In this respect, the document authen-
ticated by me has deen repudiated by
the hon. Minister. I have served in res-
ponsible Committees. Wherever in cer-
tain matters, the Government officials
feel thatitis a top secret document which
cannot be made available to the Com-
mittee, in those cases, the Chairman of
the Committee used to decidc in the
matter.

In this case, supposing the Minister
wants protection that it isnotappropriate
to place the document on the Table of
the House, let him produce the document
10 the Speaker. The Speaker has got my
document also. Let him compare it.
Whatever judgment is given by the Spea-
ker I am ready to abide by it. If any
Member or the Speaker says, ‘I have
forged the document’’, I am prepared to
take any censure or conviction that this
House deems fit to give me. I am ready
to take it. (Interruptions).

MR. DEPUTY-SPEAKER : We have
gone on and on and we are not getting
anywhere.

Now, I would like to know what the
House wants to do about this particular
jtem. What do you want to be done? We
cannot go on wrangling like this all the
time.

PROF. S. NURUL HASAN : My con-
tention is that the document which was
given to my hon. friend, Shri Sezhiyan
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is not the document that ultimately went
into the capsule...(Interruptions) I would
be the last person to ascribe any motives
to my hon. gicnd. I want to be very clear
on that account. I hold him in tremen-
dous personal esteem. I do not wish to
attribute any motive to him. But the
fact remains that the document which
he has given and which is authenticated
by him is different from the docu-
ment that has gone into the Capsule. (In-
terruptions) I have heard with great res-
pect and patience whatever the hon.
members have been saying. I crave your
indulgence for one minute more. I accept
the suggestion that the hon. Speaker may

take a decision in the matter. (Interrup-
tions)

MR. DEPUTY-SPEAKER Order,
please. Now let us not lose sight of the

basic question. The basic question is the
authenticity or otherwise of the document
laid on the Table of the House by Mr.
Sezhiyan, how to establish this. This has
been repudiated; he hassaid so. I think,
we should lecave the matter there for the
time being because we have got to think
how to proceed in the matter- Let us leave
it there now. Everything that has been
said is there. Let us sit down together
and find a way as to what to do about this.
Now let us leave it there and proceed on
to the next business.

SHRI SHYAMNANDAN MISHRA :
Only one word.

=y ok W fag o smo & sfaw
¥ AR I R MWE FY Q awdr §?
FrA ar sfaw T {0

MR. DEPUTY-SPEAKER : I will hear
him for one minute.

SHRI SHYAMNANDAN MISHRA :
We would have been happier if some
mechanism were secttled for ascertaining
the truth in this matter—and the House is
entitled to know the truth in this matter.
The Chair could have been more helpful
to us in settling a procedure which would
have led us to the truth. But since that is
not going to happen, and situated as we
are with regard to time, probably it may
not be possible for us to proceed with this
matter any further. But this much I am
going to tell you and tell the entire hon.
House that we are going to dig up this
most dishonourable piece of document
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tomorrow morning. Thisis a crime against
history and we are going to uncover this.
We are going to prove that those who have
done it are a set of dishonest persons.
We have to uncover their dishonesty. This
is not only a case of error. This is a case of
deliberate dishonesty, perversion and dis-
tortion and those persons who have done
it have done it at the highest level of dis-
honesty. (Interruptions) Please tellus what
is the way of ascertaining the truth.

MR. DEPUTY-SPEAKER : I have said
that we mustsit together and devise some
way. I do not know, I cannot say offhand.
Now, we take up the next item—the
discussion on the expansion of the Coca
?o'F Export Corporation’s activities in

ndia.

Mr. Jyotirmoy Bosu.

SHRI SHYAMNANDAN MISHRA :
You are postponing the discussion, keep-
ing the matter pending?

MR. DEPUTY-SPEAKER : The dijs-
cussion is inconclusive.

SHRI SHYAMNANDAN MISHRA :
That does not prevent us from digging it
up tomorrow. We will dig it up to-
morrow morning. This is historical re-
search? A dishonest historical research.
An act of anilliterate.. .

r9-21 Hrs.
DISCUSSION RE.EXPANSION OF THE.
COCA COLA EXPORT CORPORA-
TION’S ACTIVITIES IN INDIA

SHRI JYOTIRMOY BOSU : (Dja-
mond Harbour) : Coca-Cola, Fanta...
(Interruptions).

SHRI K. RAGHU RAMAIAH: You se®
the clock. Itis already 7-25 p.m. It is
very late in the day.

SHRI SHANKAR DAYAL SINGH
Chartra) : No further discussicn.

MR. DEPUTY-SPEAKER : I had said
that this being the last day and we ad-
ourn from today, all the business that is
there, we have to go through unless the
House decides otherwise. Now it is for
the House todecide. I have called Mr.
Bosu at least.





